FIR No.207/19

PS: [. P. Estate

U/s: 328/376 1PC

Mahesh Solanki Vs. State

04. 07. 2020

Matter taken up through Vjdeo Conferencing.

Present:  Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).

Prosecutrix in person.
10 SI Mohit in person,
Ld. Counsel for app |
V/C).

icant/accused Mahesh Solanki. (Through

Prosecutrix identified by the 10. 10 submits that 3
chargesheet will be filed soon in the concerned court.

Ld. APP seeks copy of FIR and statement u/s 164 Cr.PC of
the prosecurtix for addressing the arguments. Same be supnii&d3tﬂﬁhﬁ;ﬁ :
APP. ‘

Put up for arguments on the anticipatory bail application

of the applicant, on 16.07. 2020.
In the meantime, interim protection to cnntlnﬂga

date.

(Charu Agj’ '
ASJ~02JCentréi_
THC/De | hi-04. 07. 2



FIR No. 34/20

PS: Prasad Nagar

U/s: 376 IPC

Sagar @ Hemant Vs. State

04. 07. 2020

Matter taken up through Video Conferencing

Present: Sh. Vi : )
p Virender Singh, Ld. Addl. PP for State (hragh \'{&) .

. Shai ; 4 A

Wt ailesh Malik, Ld. Counsel for app‘ica“tfﬂaaugﬁﬁf..fﬁ[“
Hemant, Enrl. No. D-1868/12. (Through V/C). -

1- - - .

This is the second anticipatory bail application
Cr.PC on behalf of the applicant/accused Sagar. Reply fikhﬂ%u.
2. It is stated in the application as well as submi

the applicant was dismissed by Ld. ASJ vide order dat
hee

further submits that the applicant filed the first b
lockdown. Vide order dated 11.02.2020, passed by Sh

prior to
Kumar. Ld. ASJ, interim protection was granted to the app
[0 would not take any coercive action against t

interim protection of the applicant was continued

on 20.05.2020, none could ap

to prevailing situation O
cation of the app|icant was

However,
in the court due

first anticipatory bail appli

Ld ASJ on the said date 1.8 20. 05. 2020.

\



3. Ld. Counsel furt

L : urther submits th ' “

motion Vs. § " at in  “Court on it

i e::red&dﬂrs ; ‘#'I P. (C) 3037/2020, the Hon'ble Delhi, n?:; v

reted prier fn ed the interim protection to the accused persons -.

Frotection: ‘of Dt:]ﬁ- 03. 202.0' In v.iew of the said judgment, the interim
e applicant is reaquired to be continued Till

15. 07. 2020.
4. I have gone through the record and found the submissions of

applicant’s counsel to be correct. | have also gone through the above >

referred judgment passed by Hon'ble Delhi High Court.
In the aforesaid judgment relied upon b

y applicant’'s

1"ble High Court has taken care of the fact that due to

| not be in position to appear in the court,

5
counsel, the Ho
lockdown the counsels wil

the interim protection granted to the accused agnéggg*§§*

ordered to be
rections passed by Hon' ble High Go
plicant vide order

therefore,
to 16.03.2020, was
15.07.2020. In view of the di
ection granted 1o the ap

is extended till n&wtfﬁéig

automatically extend

the interim prot

11.02. 2020, passed by Ld. ASJ
Put up on 17. 07. 2020.



Matter taken up through Video Gunfarancing.

Sh. yirender gingh, Ld.
Ld.

ourt).

Present: Addl PP for State.
counse! fof appliuantfaccused.

sh. Sachin Aggarwal.

e is present in the ©

e 10 mentioning therein that nthggqfa.&“e

Reply filed by th
are available 10 |ookafter thgugiying;a

members of the appl icant
ents of the chi

verify
till next date.
y of the 10. the bail app! i
nt courts Pt

[0 iS seeking time to the medical docum

e verified by the 10
As per rep!

b

spplicant has been dismissed thrice by differe

py Ld. ASJ (s) -
counse! for applicant is-difeetedLﬁg

s of the bai | applicatinns of it

dismissal order

hefore next date.
Put up on 06.07.2020.



FIR No. 348/18
PS: Nabi Karim
U/s: 307/34 1PC
Prakash @ Akash # Chinu Vs, State

04. 07. 2020

Matter taken up through Video Conferoncing

Brasent Sh. Virender Singh, Ld. Addl. PP for State, (Through V/C).
10 Inspector Tej Dutt Gaur,

Sh. i i i
% Sunil Tiwari, Ld. Counsel for applicant/accused Prakash @

Akash @ Chinu. (Through V/C).

This is an application u/s 439 Cr.PC moved on behalf of
app|icant/accused Prakash @ Akash @ Chinu, seeking interim bail. Reply filed
by the [0. At this stage, Ld. Counsel for applicant through Video
Conferencing submits that he does not want to press the present application,
same be dismissed as withdrawn. In view of submission of

therefore,

applicant’s counsel, the present application is dismissed as withdrawn.

Ld. Counsel for applicant submits that due to lockdown, he is not in

ind out that in how many cases the applicant is running in JC,

position to fi
therefore, he request that report be called from the concerned Jail -

Super intendent regarding the same.
At request on behalf of app| icant’ s counsel,
Super intendent that in how many G

he counse! for @pE

let the ranﬂfi‘

called from the concerned Jai

applicant is running in JC and be supplied to t

Fouyt ofRIC e8S -
(Charu Aggarwal).



cC No. 427/19

PS. Crime Branch
u/s: 18 a (i)/18 (e) /21 b (D)/21 (0) /21 (&) Drug & Cosmot!

468/471/420 1PC
Ashok Vs, State

os Aot &

04.07. 2020

Matter taken up through Video Conferenc!ng.

sh. Virender Singh, Ld. Addl. PP for grate. (Through /O

10 S1 Mintu in person.
gh. Naresh Kumar, Ld. Counsel for app\ucantfaccuseﬁ. (Through

Present:

V/C).

rified all the medical dacumzwts_nf

{he same.
the applicant was

10 submits that he has Ve

Ashok. He has also filed his report regarding

the app1icant
Cou
he hospital on 24.06.

discharged from t
therefore,

days.
him Covid-19 tes

The presnription slip dated

has been verified by the 10

e test of the ap
t's cnunseL

n of applican
f the applicant is extende

n 08.07.2020.

v today.
av jeevan iﬁaﬁﬁ@ﬂﬁ3V'i
en of above A

|ast several
£ which g fixed fo

98.06. 2020 of N

genuine. in Vi
ed for foday and as ?ﬁ

from

Hospita1 have advised

Covid-19 is fix
the repor L woul
d till next date.

piicant for
d come in N0 uﬁ ;;'pF-

th
submissio

interim bail ©
put up ©



Matter taken up through Video Cunferancing.

Pre s i i
sent Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C) I'l
[0 SI Minty in person. . I
Sh. Naresh Kumar, Ld. Counsel for applicant/accused. (Through
V/C). .I

[0 submits that he has verified all the medical documents of

the applicant Ashok. He has also filed his report regarding the same.

Counsel for applicant submits that though the applicant was

discharged from the hospital on 24.06.2020 but he still has persistent fever ".'

from last several days, therefore, on 28.06.2020. Doctor from Navjeevn

Hospital have advised him Covid-19 test which is fixed for today.

The prescription slip dated 28.06.2020 of Navjeevan Hospital
has been verified by the [0 and found to be genuine. In view of above that oY
the test of the applicant for Covid-19 is fixed for today and_ as“r.:'et | f:
submission of applicant's counsel, the report would come in two days, the
interim bail of the applicant is extended till next date.

Put up on 08.07. 2020.



FIR No. 241/19

PS: Kamla Market

U/s: 302/34 1PC

Upender Yadav @ Upendra Pratap Vs. State

04. 07. 2020

Matter taken up through Video Conferencing.

Present:  Sh. Virender Singh, Ld. Addl. PP for State. (Through

[0 Inspector Shyoram in person.
Ld. Counsel for applicant/accused Upender Yadav @ U

Pratap. (Through V/C). o
[‘_:

Chargesheet received from the court of Ld. MM

[0 be also called for next date.
At request, put up for arguments on the b il applics
(AT

on 08.07. 2020.



FIR No. 40/20
PS: Kamla Market

U/s: 376/377/328/313 IPC
Imran Vs. State

04. 07. 2020

Matter taken up today through Video Conferencing.

Present: Sh. Virender Singh |4, Addl. PP for State. (Thro
10 SI Mahesh Bhargayv.
Proxy counsel for appl icant/accused. (Pﬁéﬁgﬁﬁgﬁ:
court). i’

10 has filed the reply after verifying the Nikahana

Adjournment sought on behalf of applicant,
ground that main counsel is not available dua;i
At request on behalf of counsel foi

arguments on the bail application, on 13.07. 2020.



